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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALGRE

DATED THIS THE 28TH DAY OF OCTOBER, 1988

Present and

Hon'ble Shri L.H.A. Rego, Member (A)

QPPLICATION NO. 523/1988

Shri T. Somasekhara,

Foreman, :

Controllerate of Inspection

Electronics, Munireddypalya,

Bangalors, ’ eees Applicant.

(shri Rajasekhar, Advocate).

Ve

Union of India
by its Director,

‘Directorate of Production

and Inspection Electronics
Department of Defende Production,
(bGI1-L2), Mm/o Defence,

DHQ Post office,

~ New Delhi.

The Controller,
Controllerate of Quality
Assurance Electronics,
Munireddypalya,
Bangalors.

Shri H.L. Prahlada Rao,
Foreman, Controllerate

of Quality, Pouwer System,
Banyalore.

Shri S, Srinivasan,

foreman,

Quality Assurance Estt,,

(Electronics), .

Bangalore. eses Respondents.

(shri M.S5. Padmarajaiah, C.G.5.5.C.)

This application having come up for hearing to-day,

33Vice-Chairman made the following:

GROER

This is an application made by the applicant under

Section 13 of the Administrative Tribunals Act, 1985

(tAct').

Hon'ble Shri Justice K.S. Puttaswamy, Vice-Chairman

[ LA
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2. Prior to 10.4.1936 the applicant
as an Assistant Foreman in the Controlle
pection,.Radar, Bangalore} On 10.4.1986
General, Quality Assurancs, Electropics,
promoted the aoplicanf and Several other
and gave them posting also as set in the
that date. In this order the applicant
was given posting at Bangalore vice one
Robins transferred to another place. Bu
various reasons the details of which are
to notice and examine alsc, .Shri Robins

the post and the applicant was not allou

charge of that promoted post though he w

willing to do so on the very next day,,j

as dpone by respondent Nos. 3 & 4 who are

8
ev|
and is working in that capacityz A

and ¥hgg he actually took charge of th
yreg 5
only
this more than the monetary loss the app
ment itself is postponed to 31.5.1986 an

3 to 4 though juniors are allouwed to dra

from 11.4.1986. He has therefore sought

the benefit of promotion from 11.4.1986.

3, In their unduly lengthy reply re
have opposed the application. Responden
have been duly served have remained abse

represented.
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rate of Ins-
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Neu Delhi,

s as foreman
order of

as Sl.No.11
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t for

not necessary
jid not vacate
ed to taks

as ready and
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er since then.
s a result of
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d respondents

W the same

for extending

spondents 1 & 2
ts 3 to 4 uho

nt and are un-

same on 31.5.1986



4, Shri A.C. Rajasekhar, learried counsel for the
applicant contends that on the very terms of the pro-
motion order the readiness and willing of his client

7 d work ag foreman, vice Shri Robins, which
to r’eport an or } 31.5.1§8‘6 ’
uas | Frustrated,till[;he reporting of respondents 3
to 4 who are juniors to him, the applicant cannot be
denied the benefit of his promotion from 11.4.1986 and
the same should be extended to him from that very date

with all consequential benefits., @

o S Shri M.S. Padmarajaiah, learned Senior Central
Government Standing Counsgl, appearing for the respon- §
dents 1 to 2 refuting the contention of Shri Rajasekhar
contends that the applicant who actually assumed charge
of the promoted post on 31.5.198§ cannot get the'benefit

of promotion befors that date.

6. On his promotion as such the applicant has no

grievance., The fact that the applicant”was ready and
willing to assume charge of the promoted post on 11.4.
>1986. as -~ also as done by respondents 3 and 4, who
are his juniors but the same was postponed till 31.5.1986
necessarily postponing his increment to that date are

nctwalso in dispute. As to why this happened is not

really material and unnecessary for us to examine and

(ﬁﬂydecide. On these facts that are no longer in controversy it

odd and[illegal to hold that the applicant should.

“Tapplicant to report for duty, and ¢i< not allow the

applicant to assume charge and <ork, they cannot on any




principle, deny the benefit of such promo

invany event for purposes of regulating f

n

®

tion to ‘him,

uture incre-

ments in the promoted post. If that is not done then

the same will cause, pgart burq’monetary

injory to applicant, though he is in

loss and

no way respon-

sible for the same. We are of the view that this jnjustice

- must be remedied, to the extent of increment only.

We have consistently denied actual salaries to those

who donot shoulder responsibilities, and

following the

same we deny salaries from 11.4.1986 to 31.5.1986.

7. In ths light of our above discussion, uwe allow

this application in part, direct the respondents 1 & 2

to extend benefit of promotion of the applicant only

for purposes of increment from 11.4,1936

itself houever

denying arrears from that date to 31.5.1986 and regulate

all other matters on tﬁat basis.

8. Application is disposed of on the above terms,

In the circumstances of the c ase, we direct the parties

to bear their oun costs.
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